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No. F. 6(25)Trans '62. Dated, Ag

NOTIFICATION e

The following Notification No. 43-TAG{1)/66 dated the November, 1967
issued by the Govt. of India, Ministry of Transport & Shipping (Transport
Wing) is hereby republished for general information.

By order of the Chief Commissionear,
H. K. Deb Barma
Deputy Secretary
to the Government of Tripura.

Government of India
Ministry of Transport and Shipping
{Transport Wing)
New Delhi, the November, 1967.

NOTIFICATION

No. 43-TAG. 17766, In exercise of the powers conferred by section 44 of
the Road Transport Corporations Act, 1950 (64 of 1950), the President hercby
makes the foliowing rules, namely :(—

CHAPTER 1
Preliminary

(1} These rules may be called the Tripura Road 1. Short title

. and com -
Transport Corporation Rules, 1967. ment. rence

{2y They shall come into force at once.

In these rules, unless the context otherwise requires— .
2. Definitions.

{a) “‘Act” means the Road Transport Corporations
Act, 1950 (64 of 1950).

(by ‘Administrator’ means the Administrator of
the Union Territory of Tripura appointed by
the President under article 239.

(¢} “Schedule’” means a Schedule annexed to these
rules.
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(dy “Tripura Transport Employees  Service
Regulations” means the regulations made by
the Corporation under clause (¢} of sub-
section (2) of section 45 of the Act.

CHAPTER 11

3. Constitu- Constitution of Corporation.

tion., () ) The Corporation shall consist of six members
including the Chairman out of which five shall
be nominated by the Administrator as its
representatives and one will be nominated by
the Centrai Government in the Ministry of
Railway as their representative.

(i) The Administrator shall appiont one member
of the Corporation as Chairman and shail also
appoint one other member as Viee-Chairman.

(2 The non-official members shall be part-time
members.

(3 The Administrator shall appoint one member of
the Corporation as Chairman, and may, if he
so thinks fif, appoint one other member as the
Vice-Chairmar.

4. Term of The term of office of a member shall be for a
office. period of three years from the date of his
» appointment and he shall be eligible for

re-appointment.

T — )] An official member shall hold office inan i
of Members, i honorary capacity.
(@) A non-official member shall be entitled to a fee ,

of thirty rupess for attending each meeting of
the Corporation and twenty rupees for
attending each meeting of a committee of the
Corporation appointed under section 12 of
Act :

Provided that the fee in respect of only one
meeting may be drawn on the same day.




t

'4

'J

Ji

,1'

1

i
1

f
Lo
i
“——

(3

(n

{2}

(1)

3

(a) The Chairman, Vice-Chairman and members
of the Corporation shail be entitled to draw
such conveyance, travelling and daily allowances
as may be admissible to them under the tules
governing  such members, or as may be
provided for by a resolution of the Corpora-
tion whichever is applicable.

(b) A bill for travelling allowance, or conveyance
allowance, as the case may be claimed under
these rtoles shall bz countersigned by the
member himself before such bill is submitted
for audit and payment.

) The Corporation may, with the approval of
the Administrator sanction such remuneration,
allowance or sitting fee as may be provided
for by a resolution of the Corporation: to the
Chairman, Vice-Chairman and membsers of
the Corporation, or such other persons as are
associated  with the Corporation under
section 10 of the Act.

(d} The amount so paid, will be debited to the
budget of the Corporation.

The Corporation may provide a staff car fee of
chargz for the usz of the Chairman or the Vige-
Chairman or the members in the discharge of their
duties, or for attending a meeting of the
Corporation,

It staff~cars are used not for the business of the
Corporation then a member shall be liable to pay
the Corporation, the cost of the such use at a rate
to be provided, by a resolution of the Corporation.

All casual vacancies among the members shall be
filled up as snon as it can conveniently be done
by the Administrator : Provided that the vacancy
among the members, representing the Central
Government in the Ministry of Railways shali be
filled up by the Central Government.

6. Use of staff
Car,

7. Casual
Vaciney,

Fad



8. Quorum.

9, Tripura Road

4

(2) The person appointed to fill a casual vacancy shall

hold office so long as the member in whose place
he is appointed would have held if the vacancy had
not occured.

The number of members necessary to constitute a
quorum at a meeting of the Corporation shall be
three of whom one shall be the Chairman or the
Vice-Chairman, as the case may be.

CHAPTER—TII
Financial Structure.

Transport 1) The Corporation shall have a fund under section 27 of
gﬁﬁ%‘_}ra”o“ the Act called the Tripura Road Transport Corporation
Fund.
2) The moneys belonging to the said Fund may also be
deposited in soch Government Treasuries or Sub-
Treasuries in the Union Territory of Tripura as the
Corporation may deem fit.

10. ?S,?Sei‘;}‘ﬁ“’“ 1) The Corporation shall constitute a Depreciation Fund
gé?e{rg}}:’wa“' by contributing every year from and out of the revenue
Gross receipts. receipts of the Corporation an amount calculated on

the basis shown in each of the items mentioned in
column (3) of the table on assets specified in the
corresponding entry in colmn (2) thereof, unless the
Administrator requires the contribution to be made
at such other rates as may be specified by him.
TABLE
Serial Type of asset Rate of contribution
Number
(L (2 S 2 B

1. Heavy duty type.diesel vehicles such Twenty five percent of the

as Albions, Leyland Lions, Tigers.

written down value of the asset.

9. Medium duty type diesel vehicles Twenty five percent of the
such as Leyland Comets, Hippon, written down value of the asset.
Guy Others, Tata Mercedes Benz.

0
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3. Light duty type diesel
vehicles.
4. All petrol-engined vehicles.

5. Al buildings, garages,
stall quarters.
6. Workshop machinery and

SRR 3 E Z s e
Twenty five percent of the written
down value of the asset.

Twenty five percent of the written
down value of the asset,

Five percent of the written down
value of the asset.

Seven percent of the written down

equipment-—
a) Heavy
value of the asset.
b) Light

7. Depot equipment and

Seven percent of the written down
value of the asset.
Seven percent of the written down

@

machinery. value of the asset,

There shall be estabiished and maintained by the Cor-
poration a Fund to be called the third party Liability
Fund into which shall bs paid every year from and
out of the revenues of the Corporation such sum as
may be directed by the Administrator from time to
time for meeting any liability, arising out of the use
of any vehicle of the Corporation, which the Corpora-
tion or any person in the employment of the Corpora-
tion may incur to third parties.

(3) The Corporation shall constitute a fund to cover risk

of or loss or damage to the property of the Corpora-
tion other than its motor vehicles by contributing
such amount every year out of the gross receipts on
revenue account as it may determine.

1} The Corporation shall constitute a Reserve Fund by

contributing every year a sum equal to four percent
of the gross receipts on revenues account or such sum
out of the gross receipts as it available after meeting
the working expenses inclusive of the appropriation
towards the Depreciation and the Insurance Funds
set up under rule 10. The interest and divident pay-
able under section 28 of the Act and any other liability
under the Act and these rules or any other law
for the time being in force whichever is less.

B i

11, Reserve
Fund,




12. Stores Obso-
lescence
Fund,

13, Gratuity
Fund.

14. Betterment
Fund,

2)

D

2)

2)

1%
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The Reserve Fund shall be available to meet the
cominitments of the corporation prescribed under
the Act and these rules or any other law for
the time being in force, whenever in any yvear the
receipts of the Corporation are not sufficient for
the purpose, and, with the previous approval
of the  Administrator, for any  other
purpose.

The Corporation shall constitute a Stores Obsoles-
cence Fund by contributing to it every year the
sum realised during that year by the disposal of
scrapped material the cost of which had originally
been charged to the revenues.

The Corporation may, in addition, contribute to the
Fund annually. a sum equal-to five percent of the
actual cost of spare parts issued during the
year. '

The Stores Obsolescence Fund shall be available to
meet any loss arising from the disposal of spare
parts which have become obsoclete or surplus to the
requirements of the Corporaiion as a resuit of the
vehicles to which they pertain having been scrapped
or otherwise.

The Corporation shall constitute a Grataity TFund
by contributing 1/24 of the amount provided under
‘pay’ under units 6 and 17 in part IT Revenue.

The Gratuity Funi shall b2 available te mest pay-
ments of Gratuity on account of retirements, and
premature deaths of the employess.

The Corporation shall coastitute a Betterment
Fund by contributing every year twelve and a
half percenf of the nst annual profits after
making provision for paymant of interest and
dividend and for depreciation Reserve and other
Funds and the said Fand shall be available
to meet the expenditure on the following
objects :— '
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i} Amenities to passengers :—

i)

iii)

a) Construction of bus stations including wait-
ing rooms, bus shelters and improvements
thereto.

by Water Supply,

¢) Refreshmant rooms and tea-stalls,

d) Improvements to existing buses,

¢} Lighting arrangements at bus station and
provision of fans,
fy Improved approaches to bus staticns.

Works connected with staft welfare.

a) Provision of a new hospitals, dispsnsaries.
additions, alternations, and improvements 1o
existing ones ;

b) Provision of new institutes, rest houses, spo-
rts grounds and reading rooms and improve-
ments and additions to the existing ones ;

¢) Provisions and improvement of health and
welfare services, called welfare and maternity
cecntres, canteens and rest rooms for staff ;

d) Provision and improvement of sanitation,
Water supply, roads, lighting in staff
colonies ;

¢} Construction of stafl quarters and improve-
ments thereto.

Operating improvements :—

Improvements and alternations to bus depots,
works and other buldings.

After appropriation of twelve-and-a-half percent
of the net profit towards the Betterment Fund, as
referred to in sub-rule (I the Corporation may -
utilise such amount of the balance as may be
specified by it, with the previous approval of the
Administrator and of the Central Government for
financing the expansion programmes of the Cor-
poration and the remainder, if any, shall be made
over to the Administrator for road develop-
- ment,-




15, Utilisation
of Funds.
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A Fuand constituted under rule, 10, 11, 12, 13

or 14 shall not be utilised for any purpose other
than the purpose for which it was created without
the previous approval of the Administrator :

Provided that the Corporation shall be enti-
tled to temporary advances for a period not excee-
ding 12 months of seventyfive percent of the
balances in a Fund excepting the Third Party

Liability Fund for ways and means purposes or
as working capital.

CHAPTER 1V
Budget

16. Form of L
Budget.
Past 1.

Part II,

Part IIL

Part IV.

Part V.

Part VI.

Part VII.

The budget estimate of the Corporation shall con-
sist of the following Parts namely :—

A detailed estimrate of expenditure on
capital account ;

A detailed estimate of {(a) receipts
and (b} expenditure on revenue
acccunts ;

A Detailed estimate of contribution
from State Governments Administra-
tion and the Central Government and
other receipts on capital accouat to be
exhibited under various heads to show
the nature of the receipts; anda
summary of the amounts due to and
by the State Government and the
Central Government ;

Expenditare statement regarding funds,
deposits and advances ;

A detailed statement of the appropria-
tion of net profits ;

Cash account of the Tripura Road
Transport Corporation Fund ;

Summary of the Financial Results of
the working of the Corporation,
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The budget estimate shall give the anticipated
receipts and expenditure for the financial year to
which it pertains under the major, minor,
subordinate and detailed heads of Account in
the form in Schedule 1.

The budget estimate shail also clearly indicate
the extent to which amounts from any of the
I*unds with the Corporation are proposed to be
appropriated towards expenditure during the
course of the year.

The budget estimate for any year shall be laid
before the Corporation on or before the
1st Decegber of the previous year and after
it is approved by the Cerporation shall be
forwarded on or before the 15th December to
the Administrator for approval.

The Administrator shall approve of the budget
before the 15th Januvary after making such
amendments and aliernations as he considers
necessary. '

The budget thus amended or altered and
approved shall constitute the budget of the
Corporation for the ensuing financial year and
shall be issued under the seal of the Corpora-
tion and signed by the Officer or Officers of the
Corporation duly authorised in this behalf.

Authenticated copies of the budget shall be
forwarded to the Administrator and to the
Central Government on or before the 31st
January.

The sanction to the expenditure shall be accorded under
the following grants namely -

(1Y Revenue expenditure.

(The Ietters in brakets refer to items in part II
of Schedule T)

Grant I—Working Expenses.

This grant will include expenditure towards
(a) Trafficc, (b) Repairs and maintenance

17. Procedure
forwarding
budget to
Administrator.

18, Sanction to
expenditure
under the
grants,
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including Workshop, (¢) Power, (d) Licences
and taxes on passenger vehicles, (e) Welfare
and superannuation, (f) General Adminis-
trative Expansion and Administrative Offices,
Accounts Office, Central Stores, Civil Engineer-
ing maintenance works, (g} Contribution to
Storzs Obsolescence Fund (A to G

Grant 2—Contribution to Funds,
This grant includes contributions to various
funds set up by the Corporation [excepi to staff
Benefit Fund, Provident Fund, Gratuity Fund,
Insurance Fund and Stores Obsolescences
Fund contribution which fall under grant]
{H. M. and NjL

Grant 3—Payment of compensation made for the
unexpired portion of permits of private opera-
tors written back from Capital (1),

Grant 4—Debt Charges
This grant includes expenditure on debt
Charges, if any (J).

Grant 5—Interest.
This grant includes expenditure towards the
interest to be paid by the Corperation to the
Administrator. the Ceptral Government and
the State Governments (K.

Grant 6—Income tax (if leviable).
This grant includes expenditure on income
tax (if leviable (L).

2. Capital expenditure

The figures in brackets refer to item in part [
of Schedule I.

Grant 1—Land (D)

Grant 2—Buildings and Fixtures (II)
Grant 3— Machinery and plant {(IID
Grant 4—Vehicles (IV)

Grant 5—Project charges (V)
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Grant 6—5Suspense (V&)

Grant 7—Deferred charges—Compensation (V11)

Grant 8-—Deduct expenditure to be transferred to

(1)

(2

{NH

(2)

various funds (VIII;

There shall be established a Contingency Fund
in the nature of an imprest entifled the
Contingency Fund of the Corporation into
which shall be paid from and out of the
Tripura Road Transport Corporation Fund,
a sum not exceeding 3 lakhs rupees.

The Contingency Fund so established shail be
held by the Corporation and no advances shali
be made out of such Fund except for the
purpose of meeting unforeseen expenditure
pending authorisation of such expenditure by
the Administrator to which a report detailing
the expenditure incurred from the Fund and
the nature of emergency which necessiated
such expenditure shall be sent by the Corpora-
tion as soon as possible after incurring the
expenditure,

If during the course of a year it becomes
necessary to incur expenditure over and above
the provisions made in the budget, the
Corporation shall immediately forward to the
Administrator the details of the proposed
expenditure along with the manner in which
it is proposed to meet the additional expendi-
ture.

No such expenditure shall be incurred
until the same js sanctioned by the Adminis-
trator and the authenticated copies of such
sanction shall be forwarded to the Accountant
General of the Central Government and the
State Governments concerned,

19, Contingency
Fund,

20, Unantici~
pated expen-
diture,




21, Form and
manner of
maintenance
of Accounts
of the Cor-
poration,

3
=]

. Major heads
of accounts,

3. (apital
expenditure,

24, Major head
“Revenue”.

(2
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CHAPTER V.
Accounts and Audit.

The receipts and expenditure of the Corporation
classified under the various major, minor and
subordinate heads of account specified in  Schedule
1, shall be booked under such further detailed heads
of accounts as the Corporation may deem
nzcessary for purpose of information and control.

The following shall be the major heads of accounts,
namely :(—

A-Capital :

B-Revenue

C-Capital Receipts :

4-Funds, Deposits and Advances.

The capital expenditure shall represent all the
expenditure incurred in acquiring assets for the
purpose of earnjng the income or increasing the
earning capacity of the Corporation and includes
charges in creating and bringing the assets into
beneficial use.

The major head of account “Revenue” shall cover
the recurring transactions and shali be divided into
the following four minor heads subject to such
modifications or additions as the Corporation may
think fif, namely :—

(a) Passenger Bus Service ;

(b} Goods Lorry Scheme ;

{¢) Interest from Depreciation, Reserve and other
Funds, and _

{d) Net Revenue.

The Corporation shall communicate forthwith to
the Administrator for his approval any modifica-
tions or additions made by the Corporation in the
nomenclaiure or order of the minor hends referred
to in sub-rule (1).

L]
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(1y Debits and credits pertaining to the various Funds

shall be recorded separately under suitable minor
heads under each Fund.

(2} Sransactions periaining to each group of deposits

and advances shall be recorded wunder suitable
minor heads,

The major head of account “Capital Receipty”
shall record all contributions towards capital
received from the Administrator and the Central
Government as well as share capital, i any, raised
under sections 23 and 24, or amounts borrowed
under section 26, of the Act.

All payments from the Tripura Road Transport
Corporation Fund shai be made through chegues
issued by such officer as may bz duly authorised
in this behalf by the Corporation : Provided that
the payments amounting to less than twentviive
rupees may be made in cash.

Subject to such limitations as the Corporation
may lay down payments, other than those made
from the imprest. shall be made alter pre-audit by
the Chiet Accounts Officer © Provided that the
Chief Accounts Officer may, when circumstances
justify it and 0o loss is anticipated to  the Corpo-
ration make payments before audit but vouchers
in respect of all such payments shall be sent to
him for post audit and a monthly stutement of
such payments together with the reasons therefor
shall be submitted to the Corporation for approval,

(a) It shaill be the responsibility of the Chief
Executive officer or the General Manager to
see that no payment from the Tripura Road
Transport Corporation Fund is made which
is not authorised by an existing budget erant
or by a special sanction given under rule 20

or which cannot be met from the Contingency
Fund.

25.

26.

27.

23,

Recording
debits and
credits ander
Funds.

Major Head
“Capital
Receipts”,

Mode of
payment.

Procedure
for payment,




29. Principal
Books of
Accounts.,

30. Subsidiary
Registers.

31, Investment
of surplus
money.

(D

(1)

2)

{(h

(2)

i4

(b» Where any demand for payment is received
and it is not possible to make it In view of
the provisions of clause (a), the Chief Exe-
cutive officer or the General Manager shall
place the case before the Corporation with a
request to secure the sanction of the Admini-
strator under rule 20 to the payment and shall
make the payment only after obtaining the
sanction of the Administrator.

The principal books of account shall consist of the
ledger, the journal and cash book.

The principal books of account referred to in sub-
rule (1) shall be maintained in accordance with
such instiuctions as may be Issued from time {0
time by the Chief Accounts Officer.

Besides the principal books of account referred to
in rule 29 such subsidiary registers as may be
specified by the Chief Accounts Officer shall be
maintained to reoord the receipts and expenditure
in detail and to keep a proper detatled account of
all assets, such as land, building, plant and
machinery. vehicles and tools, stores, raw materials,
spare parts, mvestments, advances, deposits and
the tike and also to watch the clearance of suspense
transactions.

The subsidiary registers referred to in sub-ruie
(1) shall be reconciled monthly with the cash
book and the ledger.

Any moneys lying at the credit of the Corporation
and not immediately required by it for the purposes
of the business of the Corporation may be invested
by the Corporation in securities authorised by the
Indian Trusts Act, 1882 (2 of 1882).

The cash balances of Depreciation, Reserve and
other Funds which are not immediately required
for disbursement may similarly be invested.
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(1) A physical verification of ail assets of Corporation,

5

Y
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2)

.

both movable and immovable, shail be made at
least once a year by an officer of the Corporation
who is not the custodian therefor specially authori-
sed in this behaif by the Chairman.

The results of verification indicating shortages ov
excesses or both shall be recorded in writing and
the orders of the Corporation or any officer autho-
rised in this behalf shall be obtained thercon and
action shall be taken in accordance with those
orders.

The annual accounts for each financial year showing
the financial resnits of the undertaking shali be
drawn up in the form specified by the Administrator
in consultation with the Comptroller and Auditor
General of India within six months from the close
of the financial vear: Provided that oa the
application of the Corporation. Administrator may,
in consultation, with the Accountant Generals
Assam and Nagaland, extend the time for drawing
up any such accounts by such period as he may
deem necessary.

The accounts referred € in sub-rule {1y shall
take into account all liabilities for the vear incurred
but aot liguidated as also all expeaditore incurred
in the year in advance of the pericd to which it
psrtains.

The annaal accounts shall consist of :
{a) Statement of Showing the coatribuiiong

capital due and the contributiops
Recsipt — raceived from the participating
Gavernment,

‘h)  Statemaat of Showing the amount of loans
Loan borrowed, rate of interest,
Capital — amount  of loans repaid,

balance outstanding.

32. Physical
verification
of assets.

33. Annunsai
Accoupnts,
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Statement of
Capital
Accounts.—

Profit and
Loss Ace-
ounts.

Net Reve-
nue Accounl.

Statement of
Depreciation
Fund: Provi-
dent Fund,
Reserve

and other
Funds.

Statement of
investmenis,
Pepreciation
Fund, Reser-
ve and

other

Funds.

Showing on the debit side
the amount of capital expen-
diture on fixed assets at the
beginning of the vear, expen-
diture incurred during the
vear on different assets, sales
disposal and write off,
halance at the end of the
Year and on the credit side
the receipts on capital
accounts.

Showing the gross earnings,
directs  operational  cost,
administration  expenses.
other indirect charges and
net revenue.

Showing the appropriation
of the net revenue income
tax and the approoriation of
the net revenue after meeting
these charges to such of the
Fund as are not provided for
under ‘Working Expenses.’
Showing the opening balance
appropriation  during the
year, interest realised from
investments, withdrawal! from
the Fund and balance at
the end of the vear.

Showing the investment held
at the beginning of the year,
investment sold or disposed
of and balance of invest-

ments heid at the end of
the year.

(h} General Balance sheet.
Statements of Stores.

o

&y
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The accounts of the Corporation shall be subject o
internal (departmental} concurrent audit supplemen-
ted by inspections of intial records.

CHAPTER VI.

Statistics. y

An operational review shall be compiied at the end
of each gquarter of every year, pamely, June, Sep-
tember, December and March and submitted to the
Administrator before the expiry of the following
quarter.

(iv The operational review shall contain the follow-
ing information regarding the general progress
and operation of—

a) vehicle position—and performances statistics ;

b} statistical analysis of operation (Traffic) ;

¢) general statistics showing the position of staff ;
progress’of works, complaints, and the like ;

d; analysis of revenue ;

e) analysis of working costs.

The operational review may consist of statistical
statements in the forms indicated in Schedules II
to VIII and such other stitements as the Adminis-
trator may direct.

CHAPTER-—VII

Conditions of service of the Chief Executive Officer
or the General Manpager and the Chief Accouuts
Officer of the Corporation.

The Chief Executive Officer or the General Mana-
ger and the Chief Accounts Officer shall be appoin-
ted by the Administrator either from officers of the
Central Government or the State Governments 0T
the Corporation or by direct employment on comn-
tract basis and they shall be entitled to i—

34, Internal
Audit.

35. Statistical
returas and
reports,

36, Appointment
and Pay and
Allowances,
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4)
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(2) asrespects those drafied from Geovernment
setvice, such pay and allowances and  other
conditions of service as may be mutually agreed
upon by the Administrator on behalf of the
Corporation on the one hand and- the lending
Government on the other, in accordance with
the rules and orders governing the terms and
conditions of transfer of Government servants
to foreign service.

(b) as respects 'othcrs, such pay and allowances as
may be fixed by the Administrator.

(a) The Chief Accounts Officer will have the right
to record his views on every proposal involving
expenditure from the Fund of the Corporation
prior to the consideration of such proposal by
the Corporation.

(b) The Chief Accounts Officer will also perform
the duties as a Financial Adviser for purposes
of effective control over the organisation and he
and his establishment will function indepen-
dently by the Chief Executive Officer or the
General Manager.

The Chief Executive Officer or the General Mana-
ger and the Chief Accounts Officer, whether drafted
from (Government service or not, shall be entitied
to travelling allowance for the journeys performed
in copnection with the affairs of the Corporation
under the same rules and on the same scales as are

_ applicable to officers of the Government drawing

the samse pay.

The Chief Executive Officer or the General Manager
and the Chief Accounts Officer who are non-
Government servants or being Government servants
have subsequently ceased to be in such service, shall
be entitled to leave and leave salary admissible to
other officers of the Corporation under the regula-
tions made by the Corporation :

[ ]

N v
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Provided that it shall be competent for the Cor-
poration to grant leave for a maximum period of
three months and for the Administrator to grant
lIeave for a period exceeding three months.

The Chief Executive Officer or the General Manager
and the Chief Accounts Officer who are non-Govern-
ments servants or being Government servants have
ceased to be in Government service, shall be entitled
to the benefit of the: contributory or other kind of the
Provident Fund of the Corporation, if any, that may
be set up by the Corporation under the regulations
made by the Corporation.

Except as otherwise provided in terms of a contract in
any individual case, the Administrator may terminate
the service of the Chief Executive Officer or the Gene-
ral Manager or the Chief Accounts Officer who is not
a Government servant appointed to the Corporation,
or who being a Government servant ceased to be in
Government service by giving him three monti€ notice
or by payment of three months” salary in liey thereof.

Except as may be otherwise expressly provided in the
term of a contract in any individual case, the Chief
Executive Officer or the Genéral Manager or the Chief
Accounts Officer, who is not a Government servant

appointed to the Corporation or who being a Govern-

ment servant had ceased to be in Government service,
may resign his office by giving three months® notice in
writing to the Administrator :

Provided that if the Administrator so directs the

Chief Executive Officer or the General Manager or the: .

Chief Accounts Officer as the case may be shall not
vacate his office after the period of three months until

such time as he is relieved from his post by his

SUCCESS0r.

The Chief Executive Officer or the General Manager‘

or the Chief Accounts Officer, who is—

-

37. Termination
of service.

38, Registration.

39. Disciplinary
action.




40. Other comli-
tions of
sefvice,

20

(av a Government servant appointed to the Corpo-
ration shail so long as he is in  Government
service. be subject to the disciplinary action by
the Government according to the rules appii-
cable to the Government officers 3

by nota Goverament servant, O who being 2
Government servant has ceased to be in Govera-
ment service, shall be subject to disciplinary
action by the Corporation under the regulations
made by the CorporatTon.

All other matters relating to the conditions of service of

the Chief Executive Officer or the General Manager or the

Chief Accounts Officer who is —

(2 a Government servant shall be regulated in aceor-
dance with the provisions of the State Civil Services

Rules applicable to him ; or

(b) not a Government sef*ant, or who being a Govern-
ment servant has ceased to be in Government service
§'ﬁha11 be regutated by such regulations as may be made
framed by the Corporation.

SCHEDULE L
. See rule 16 and 18 )
*part [--Capital Expenditure.

Actuals Actuals  Actuals Revised Budget Estimate Estimate
19 —19 19 —19 19 —19 Estimate Estimate approved approved
19 —19 19 —19 by admi- by Fioan-
nistrative ce Depart-

Department  went

1

S5 4 s 6 1 3

1. fand

11. Buildings and

Fixtures

13y Workshops---

(b) Garages
¢} Offices

{d) Residential

Quarters
{e} Other Build-

ings.

Total Buildings

and Fixtures.

L
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]

3]
(3]
'S
th
o

ITI. Machinery and
Plant.

(a) Workshop
garage, machi-
nery and
plant

(bt Tools

i) Miscellaneous

equipment
ifurniture ete.:

Total machinery
and plant.

IV. Vehicles
(a: Buses
(b} Trucks and
Lorries
) Taxies and
cars
{d} Other vehicles
(e" Trailors

£ ) Major Assembly
spares

Total vehicles

V. Project charges.
VI, Suspense
tay  Stores on hand- -
b)  London stores
under check -
c¢) London Invoices---
.d} Indian stores in transit--
(e} Capital Miscellaneous

advances
(f) Purchase
{g) Sales
'l Sales tax on
stores

Total suspense
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1

VII. Deferred charges

{Compensation®.

ViII. Deduct amount trans-

Net

ferred from Funds.
‘i) Depreciation Fund
(i) Betterment Fund-

jiiit Reserve Fund

Total amount
transferred from
funds.

charges on Capital

#*part 11 Revenue.

Actuals Actuals Actuals Revised Budget Estimate FEstimate
19 -—19 19 —19 19 —I1% Estimate Estimate approved approved

; 19 —19 19 —19 by Admi- by Finan-
nistrative ce Depart-
Depart- ment.
e % v ema e mmme e SEENE G R v s s R ment.
1 2 3 4 5 6 7 8
A. Income .
I. Traffic Revenue

Passenger bus
service.

(a* Revenue from

11)

Gin

passenger from

Fares on sale
of tickets.

Season tickets
{concssion  ti-
ckets to stu-

dents and

others. !




-
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PART I—Contd.

1 2 3 4

(iii) Reservation
charges less
refunds.

2.

i

(©

@

(e

(£

Contract
services.
Passengers
Luggage.
Parcel service
{(unaccompanied
luggage)
Postal mail
services.
Outagency ser-
vices.

Other Revenue :

(@

(b)
]

iy

Advertisement
fees.

Rent
Miscelianeous
receipts.
Receipts from
lost property.

(if)y Sale of time Table,

{ii Workshop income
{for work done to
outside parties).

(iv}

W)
(vi)

Sale of scrap un-
serviceable material
{not-debitable to
Depreciation Fund,
Reserve Fund or
Suspense).

Fines.

Refreshment and
Canteen contracts
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PART II—Contd.

1 2. 3 4

(vii) Profit from sale
of fully deprecia-
ted wvehicles.

(viii) Interest account
(interest on cash
deposit with bank)

(ix) Excess cash

(x3 Rent on electrical
equipment.

(xi; Miscellaneous
receipts.

Deduct amount trans-
ferred to-stores absole-

scence Fund.
Total Income—

B. Deduct working expenses

A. Trafic.

Salaries and allowance
inclading

D. A and T. A.

(ar Officers.

iy Pay.

(ii; Dearness allowance

(1ii} Other allowances
{ivt Traveliing allowance

[y

Total 1i{a)

ib) Other staff

1. Traffic Office stafl
(i} Pay
(i’ Dearness aliowance
(iii) City Compensatory and
House rent allowances.
(v) Travelling allowance.

2. Ticket and cash staff
v Pay
(i) Dearness allowance




o
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. PART II REVENUE—Contd.

1 2 3 4

3

(iiiy City compensatory and
House rent allowances.
(dv) Travelling aliowance
3. Line Staff
{iy Pay
(i) Dearness allowanc
(i) City cémpensatory and
House rent allowances
(ivy Travelling allowance

Total I
{c} Drivers and Conductors
(i) Pay

4ii} Dearness allowance
(iiy City compensatory and
House rent allowances
(iv) Travelling allowance including
duty allowance

Total (c)

Total—I.

2. Ticket and Traffic stationery
(a) Tickets
(b) Traffic stationery

Total A—2

3. Uniforms (Traffic)
(a) Clothing including stitching
charges
{(b) Badges

Total A—3

4. Tools and equipment
{a) Ticket Issue Machines
(b) Punches, punch straps and
holders.
{c) Ticket boxes, cash boxes,
cash bags etc.

Total A—4




T T
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PART Il REVENUE—Con!d.

1 2 3 4

(a)
(b)

(c)

(d)

(1} Workshop supervisory stafl

Time Tables and Publicity

Other charges

(a) Drivers’ and Conductors’
Licence fees

(b) Prunning of trees

(c) Tents for Jatras etc.

Total A. Traffic

Repairs and Maintenance.
Salaries and allowances
Running (Mechanical) Officer
Workshop officer

(i) Pay

(iiy Deariess allowance
(iii} Other allowances
(iv) Travelling allowance

Maintenance stafl (Depots)

i Pay
(i) Dearness allowance
(iiiy City compensatory and
House Rent allowances

(iv) Travelling allowance

Workshop staff—

(i) Clerical staff
I pay
(i) Dearness allowance
(iiiy City compensatory and
House rent allowances-
(iv) Travelling aliowance.

(i) Pay
(ii) Dearness allowance
(iii) City compensatory and
House rent allowances

{ivy Travelling allowance
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PART il REVENUE—Contd.

l 2 3 4

(II1}  Workshop Maintenance staff
(' Pay
(i) Dearness allowance
(i City cyompensatory and
House rent allowances

l
! ® (iv)  Travelling allowance

(V)  Vuleanizing shop stafl
tincluding clerical staff.y
! (i’ Pay
{(if) Dearness allowance
{iii} ~City Compensatory and
A House rent allowance.
B

(ivy Travellin g allowance.

Total B1
I 2. Stores :—
3;‘ (a) Spare parts
- (i) For repairs and main-
tenance at Depots.
tif) For repairs and over~
hau! at work-shops,
(b)Y Lubricants (oils and greases)
* (¢} Tyres and Tubes
(i) Replacement of tyres
(ii) Cost of retrading and
5 ’ recapping
| iii)  Cost of vulcanizing ma-
terial

(d) Batteries

{¢) Other stores (consumables)

Total 2




fl
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PART II REVENUE—Contd.

1 — 2 3 4

3. Clothing.
(a) Clothing including stitching
charges
(b) Badges
4, Other charges
(i) Freight charges
{other than fuel)
(i) Cleaning material.
(i) Blectricity charges at depots
and workshops
(iv) Water charges
(v) Petrolenm licences
(vi) Factory licences.

Totai B 4
" Total B
C. Power.
Petrol and fuel oil for passenger
vehicles.

(i) Cost of Petrol
(ii) Cost of Diesel Oil
(iii) Rental of pumps and
tavks.

Total C

D. Licence and taxes on passenger
vechicles.
(a) Registration fees
(b) Fitness fees
{c) Motor vehicle taxes
(dy Permit fees
(¢) Surcharge on passengers
() Municipal taxes

Total D

. Welfare and superannuvation.
(a) Employees State insurance ...
(b) Welfare and Medical
(i) Medical expenses
(iiy Canteens
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PART 1I REVENUE—Contd.

1 2 3 4

@iii) Contribution to staff
benefit [urd
(iv) Compensation under

. Workmen’s Compensation
Act, 1923 (8 of 1923

{c) Educational assistance to
children of employees.

(d) Employers’ contribution
to Provident Fund

(¢t Leave and  pension
contribution

(f) Contribution to Gratuity
Fuuad

Total E

F. General and Administrative Ex-
Expenses ¢

1. Salaries and allowances (including
T. A)

(a} Administrative Officer
(iy Pay
(ii) Dearness allowance
(iii) Other allowances

(iv) Travelling allowance
(including duty passes).

(b) Accounts.
i) Pay
(iiy Dearness allowance.
{(ili) Other allowances.

(iv) Travelling aliowance
(including duty passes)

(¢) Central Stores.

(i) Pay
(ii) Dearness allowance




30

(d)

(iD
(a)

by

{c)

(d)

PART II REVENUE-—Contd.
I ' 2 3 4 5

(ili) Other allowances
(iv) Travelling allowance
(including duty passes)

Civil Engineering

(i) Pay
(ify Dearness allowance
(iii) Other allowances

{iv}) Traveiling allowance
(including duty passes)
Staff—
Administrative Office staff
{iy Pay
(i) Dearness allowance
(iiiy City compensatory and
House-rent allowances.
{vi Travelling allowance
(including duty passes)
Accounts staff
i) Pay
(i) Dearness allewance
(iiiy  City compensatory and
House rent allowances
(including duty passes).

6 7 8

B P

Central stores staff,
(i) Pay
(i) Dearness allowance.
(i} City compensatory and
House Rent allowances,
(v) Travelling allowance

Civil Engineering.

) Pay
(i) Dearness allowance
(iiy City compensatory and
House rent allowances.
(iv) Travelling allowance

Total F 1
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PART II REVENNE—Contd.

1 2 3 4

2. Rents, rates and Taxes.
(a) Rent
{b} Rates and taxes on land and
buildings.

Total 2

3. Insurance.
(a} Third party risk
() Employer’s liability
{¢) Fire and other Insurance

Total 3
4, Staff car and Van expenses
{a) Stafi
{ Pay

(i1} Dearness allowance
{iihy City compensatory and
house rent allowances.
{iv) Travelling allowance.

Total—4{a)

{b} Spare parts—

(c) Petrol—

{dy Diesel—

(e Tyres and Tubes—
{f Uniforms—

(g) Taxes—

Total —4

5. Maintenance and repairs to Build-
ings—

6. Heating and lighting and water
{electricity charges and water
charges)—

7. Compensation paid against claims
for accidents—

8. General Charges :

(a) Uniforms—
(b) Stationery—
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PART II REVENUE—Contd.

1 2 3 4 5
(¢} Postage—
(d) Telephone and Telegram

(e)
()
(2)

(h}
(1)
6))
k)
(M
(m)
(n)
(0)
§)

6]

)

Charges—

Legal expenses—

Audit fees—

Sitting fees and travelling

allowance to Corporation

Board Members

Books and periodicals

Office contingencies

Privilege passes dand PTOs

Hire on Hollerith machinery

Honoraria

Police charges

Bans auctioners commission

Carriage of Revenpe stores.

Compensation for goods etc.

lost or damaged.

Loss of stores :

(i) Physicalloss

{iiy Pue to revalpation or
sale —

Miscellaneous

F.8
Total F.

Contribution to Stores Obsoles-
cence Fund —_—

Total A to G

Depreciation :

(a)
(b}
(€}
(d)
(e)
()

Vehicles =
Buildings -
Equipment —
Tools —
Plant —
Other assets s
Total contribution to
Depreciation Fund.
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PART II REVENUE—Concld.

1 2 3 4 5 6 7 g
1. Payment of compensation made
for the unexpired portion of
permits of  private operators
written back from capital,
J. Debt. charges :
1. Interest
2. Redemption
3. Management on Bank charges
relating to debts.
K. Tnterest :
1. Paid to State
Government,
2. Paid to Central Governmient,
3 Others
L. TIncome Tax (If leviable)
M. Contribution to Reserve Fund,
N. Contribution to Betterment
Fund.
O. Amount to be transferred to
the Administrator under ssc-
tion 30 of the Road Transport
Corpn., Act, 1950 for Road
Development.
Total Ato O .
PART IIT
Actuals Actuals Actuals  Revised Budget Estimate Estimate
19 —I9 19 —19 10—89 Estimate Estimate approved agproxed

19 ~19 19 —19 by Admi- by Finan-

nistrative ce Depart-
Depart-  ment.
meut.
8 2 3 4 5 6 7 8

(I) Capital contribu-
tion from the Cen-
tral Government.

(2 Capital contribu
tion from the
Administrator.

(3) Other receipts of
a Capital natyre,
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ANNEXURE TO PART III--SUMMARY OF THE AMOUNTS DUE
TO AND BY THE PARTICIPATING GOVERNMENT AND
OTHER RECEIPTS OF A CAPITAL NATURE

Actuals Actunals Actuals Revishd Budget Estimate Fstimate
19 —19 19 —19 19 . 19 [Estimate Estimate approved approved
19 —19 19 —19 by Admi- by Finan-
nistrative ce Depart-
Depart- nent.
ment.

d B oo B s P s s cundB o Uy um b,

(1} Amounts due to
Administrator :
Details

Total—
DEDUCT : Amoun-
ts due from the Ad-
ministrator : Detail.
Total : Net Amount—

{2) Amounts due to the
Central GOVERN-
MENT.
DEDUCT : Amounts
due from Central GO-
YERNMENT
Total Net Amount—-
(3) Other Receipts ofa
Capital pature, Details.
Total :—

PART IV—FUNDS, DEPOSITS AND ADVANCES.

Actuals Actuals Actuals Revised Budget Fstimate Estimate
19 —19 19-—19 19 —19 Estimate Estimate approved approved
19 —19 19 —19 by Admi- by Finaa-

nistrative ce Depart-

Depart- ment.,
ment.

1 2 3 4 5 6 7 g

FUNDS.

1. Depreciation Fund—

(1) Amount brought forward
from previous vear
(opening balance).

(2) Add-Amount transferr-
ed from the Revenue
Account.

(3) Add-Interest realised
on Investment.

Total—

Iz
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PART IV—FUNDS. DEPOSITS AND ADVANCES.

! 2 3 4 5 6

Deduct—Amount transferred to
() Capital Account—
(i) Revenue Account—
A Net Amount.
2. Provident Fund,
(I) Amount brounght forward

& from previous year (opening
balance)

(2}  Add-Amonnt transferred from
Revenue Account.
(3) Add—Intersst realised on

3 Investment.
Total—
Deduct—Amount transferred
to—

(i) Capital Account.
(iivy Revenue Account
Net Amount
3. Insurance Fund :
(1) Amount brought forward
from previous year
(Opening balance).
(2) Add—Amount  transferred
from Revenus Account.

(3) Add-—Interest realised on
Investment.

Total—
. Deduct—Amount transferred to-—
(1) Capital Account.

£ (i) Revenue Account
Net Amount

4. Reserve Fund :
(1) Amount brought forward

from previous year
{Opening balance)

"(2) Add—Amount transferred
from Revenue Account,

(3) Add-—Interest realised on
Investment

L.

Total—
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PART IV——FUNDS, DEPOSITS AND ADVANCES.

] 2 3 4 3 6 7 8

Deduct—Amount transferred
to—
(i) Capital Account.
(i) Revenue Account.
Net amount—

5. Betterment Fund.

1} Amount brought forward
from the previous year
(Opening balance)

2) Add—Amount transferred
from Revenue Account.

3) Add—Interest realised on
Investment

Total—
Deduct—Amount transferred
to—
(iy Capital Account.
(ij Revenue Account—
Net Amount—

2

Sundry Debtors
7. Deposits—

3. Cash Imprest

ANMNEXURE TO PART IV,
Funds Investment Accounts.

1 2 3 4 3 6 7 8

1) Depreciation Fund
Opening balance of investment.
Add—Amount invested
Total--
Deduct—Amount realised on
sale of investment.
Net Amount

Add-—Cash balance
Total— N
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ANNEXURE TO PART IV—Contd.

1 2 3 4 5

2) Provident Fund——
Opening balance of investment

Add—Amount invested
Total—

Deduct—Amount realised on
sale of investment.

Add—Cash balance.
Total—

{3) Insurance Fund—
Opening balance of investment
Add~—Amouni invested.

Deduct—Amount realised on
sale on investment.

Net Amount—
Add—Cash balance
Total—

4. Reserve Fund
Opening balance on investment
Add--Amount invested

Deduct-—Amount realised on
sale on investment

Net Amount—
Add—Cash balance
Total—
5. Betterment Fund
Openiog balance of investment
Add—Amount invested

Deduct—Amount realised on
sale of investment,

Net Amount—

Add—Cash balance
Total---
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Actuals Actuals  Actuals  Revised Budget Estimate Estimate
19 —19 19 —19 19 —19 Estimate Estimate approved approved
19 —19 19 —19 by admi- by Finan-
nistrative ¢e Depart-
Department  ment
L 2 3 4 3 % 7 8
1. Amount transferred
to Betterment Fund.
2. Amount transferred
to the Administra.
tor under section
30 for road develop-
ment.

PART—VI
STATEMENT OF STATE TRANSPORT WORKING FUND.

Actuals Actuals Actuals Revised Budget Fstimate Estimate
19 —19 19 19 19 —19 Estimate Estimate approved approved
19 —19 19 —19 by Admi- by Finan-

nistrative ce Depart-

Depart- ment,
ment,
Lt 23 T4 sy g
1. Opening balance
2. Add—Receipts
Total--
3. Deduct—Expenditure
4. Closing balance
PART VII
SUMMARY OF FINANCIAL RESULTS.
Account  Revised Budgst Remarks,
Estimate.  Fstimate.
_ SN S D D
I. Capital Outlay : Capital Outlay financed by the
{a) Land, Buildings Central Government should be
{b) Vehicles o given in this column.
(c) Equipment, Plant and
Machinery

(d) Project charges
(e} Stores suspense ete,
(f»  Compensation.

Total—Capital Outlay to the end of
the year.

ty

e ]
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PART VI
SUMMARY OF FINANCIAL RESULTS —Concld.
1 2 3 4 3 6 7 8
.  Gross receipts : Details of sundry debtors at the
{a) Passengers Bus service beginning and at the end of the
b Goods trafic year—
{©) Sundry other receipts should be given separately in
Total Receipts this column.
II. Deduct—Working Details of sundry creditors at the
Expenses beginning and end of the year
(a) Direction should be shown in this column.

(b} Operation including Work-
shop and Maintenance

(c) Contribution to Funds

(d) Interest

Total working Expenses
(Surplus (+)
Net Revenue Deficit (-)

SCHEDULE—II
{ See rule 36(2) (ii)
“Analysis of Vehicle position and performance for the quarter ending—

Item Overall
Serial number and Current revious
Particulars. quarter. quarter.
T S T 3

1. Vehicle position—
1. No. of buses owned—
{a} Fully depreciated
(b) Not fully depreciated
{c} Newly commissioned
(d) Total—

2. Number of buses required for
schedule services (with cnt
spares).

3. Number of buses bheld with
spares.
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SCHEDULE II—Concld.

i

4. (a) Average number of buses.
(b) Percentage of item 4 (a
total H{d).
() Percentage of jtem 4 (a)

{d) Percentage of item 4 (a) to
item 3,

5. Number of vehicles owned,

6, {(a) Number of other vehicles on

road,

‘b) Percentage of item 4(a) to
item 3.

B.  Vehicles performance—

1. Mileage per bus per day—
(a) Owned-—
{b) In use—

2. @ Mileage per other vehicle
per day—
{a) Owned—
(b) In use—

3. Bus failures—

(a) Per day {average)
(b) Per 1000 (miles)

4. Miles per gallon of fuel

{(a) Heavy duty buses
(6> Medium buses

(¢) Light buses

{(d) Other vehicles

5. Miles per galion of lubricating
oil.

(a)' Heavy duty buses
(b) Medium buses
(¢c) Light buses

(d} Other vehidles.

SR
L Y
3
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SCHEDULE—III
[ See rule 36(2) (ii) ]
Analysis of operation (Traffic) for quarter ending

Items _ Overall
Serial number and Current Previous
particulars quarter quarter.

e S
A. Routes

L. Number of routes held
(a) Onthe last day of previous

quarter.
(b) WNew routes taken over
() Total.

2. Route mileage :
{a) On the last day of previous

quartey
(b) New routes taken over
() Total,

B. Mileage operated—
1. Scheduled buses (Revenue)

2. Actually operated by buses
provided by (Revenue).

3. Gross operated (Revenue) and
{Non-revenue.

4. Percentage of item 2 to
(av 1 Schedule
(b 3 Gross

C. Number of seats
1. Average number of seats
provided for bus
2. Average number of seats
occupied per bus
3. Percentage of (2) to (1)

D. Earning—
1. Actual collection in rupees.
2. Average in paise per mile

E. Number of passengers—
I, Total number of passengers
carried
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SCHEDULE II—Concld.

1 1

2. Average number of passengers
carried per day

3. Average mileage carried per
passenger,

F. Accidents—

1. Major

2. Mipor

3. Insignificant

4. Total

G. Punctuality—

1. Total number to trips operated.
2. Total number of trips cancelled.
3. Total number of trips run to
time.
4. Percentage of—
@) Item 2to 1 %
(b) Ttem 3to 1
SCHEDULE—IV
[ See rule 35(2) (ii) ]
General Statistics for guarter ending...
Ttern
Serial number and particulars. Current quarter Previous quarter.
. oo T Y ]
A. Staff position—
1. Administrative—
{a) Officers
(b)  Subordinates
() Others
(d) Total.
2, Traffic—
{a) Officers
{bY Subordinates
{c) Others

(d) Total, .~

,

i

"
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SCHEDULE IV-—Concld.

3. Workshops—
ta) Officers
tb) Subordinates
1e) Others
1d}  Total.

4, Maintenance—
(av  Officers
(b} Subordinates
{¢y Others
(d) Total—
Staff position-contd.

5. Miscellaneous (including Stores and Civil Engineering) :
(a) Officers
{b) Subordinates
{c) Others
(dv Total

6. Totalof 1l to 5

7. Bus staff ratio—
{2} Administrative
(h: Traffic
{¢} Workshop
(d) Maintenance
(e) Miscellaneous
(fy Total

8. Average number of staff preseat-—
(a) Administrative
{bv Traffic
(¢} Workshop
(dy Maintenance
(e) Miscellaneous
(f) Total.

9. Percentage of—
(a) Item § (a)to 1 (d)
(b) Ttem 8 (bito 2:d)
(¢) Item 8 (¢ to 3 (d)
(d: Item 8 id> to 4 (d)
(e) ltem 8 (&) to 5 «D
F Ttem 8 (fito 6
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SCHEDULE IV
[ See rule 36(2) (i) ]

General Statistics for quarter ending...

Ttem Total
Serial Number and Particulars. Current quarter  Previous quarter. .
w3 :

B. Progress of works—
(i) Total number of works sanctioned.
(ii} Number of works in progress )
{iiiy Number of works completed. i
{iv) .Pe-rcentaé’e of—-
T (a) Ttem (i) to (i)--.
(by. Ttem (i) to (...
g Com'pl‘ail;ts - i
(i) Number of complaints received. 4

(it Number of complaints under
investigations

(i) Number of complaints disposed of
{iv) Percentage of—

{a) Ttem (ii} to (i)

{(by Ttem (3ii) to Ui\

SCHEDULE V.
[ See rule 36 (2) «ii) ]

Analysis of Revenue for quarter ending...

o Item Qverall
Serial Number and particulars. Current quarter Previous guarter.
o o L @ T e

A. Traffic Earnings
1. Passenger service Rs.

(a) Schedule service
(sale of tickets} Rs.
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SCHEDULE V—Concld.
1 23
(b} Special hire Rs.
(¢ Luggage Rs.
(d) Parcels Rs.
(&) Postal Rs.
(f) Advertisements Rs.
{g» Bus Passes Rs.
(h) Tiffin carriers Rs.
Total.
2. Goods services Rs. p.?“{ I R
B. Sundry other earnings Rs. QR0
N
C. (1) Total gross earnings Rs. Co/" . - )0 2
(2) Earnings per bus mile § g 7 =
(effective) in paise ] g P 005';@"" ‘\o.-"‘,j JQ;.Q'/ '*
(3) FEarnings per bus in use  Rs. ;o i‘P\\ c?"ﬂ*‘.l % a
{4) Earnings per seat mile i ¥ qu’:‘?‘ 4
in paise. Phe }262?;-”"
SCHEDULE—~VI = S

[ See rule 36 (2 (D]
Analysis of prime costs of working for quarter ending.

Serial number, Division Amount in rupees

and Central Workshops. i Personnet
Fuel Lubri: Material Tyres Tratfic Mecha- General
__ cating , nical
1 2 3 4 5 6 7 8

A. Divisions
1) Headquartars :
a) City and suburban
‘b) District
¢t Total
ii) .
a) City and suburban
b} District
¢) Total
iii)
a) City and suburban
b) District
c) Total
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S_CH EDULE VI-—Contd.

1 2 3 4 5 6 7 g
B. Workshops
a} Central
b )
c) .
Total o *
Grand Total ____ o o ) .
Serial number, Amount of Rupees  Cost per vehicle Cost per vehicle

Divisions and in Rs. mile in piese

Central Rates Miscella- Effec- Num- Curreat Previous Current Previ-
Workshops and meous tive ber of quarter qQuarter quarter ous

taxes vehicle vehicles quarier
mileage
g 10 112 '_“"13""ffj'§”—ism_1'6‘

A. Divisions
i) Headquarters

a) City and
suburbans
b) District
¢) Total
ii)
a) City and
suburbans
b) District
c) Total
i)
a) City and
suburbans
by District i
c) Total E
B. Workshops—
a) Central
b)
c)
Total

Grand Tota]

S ta g




e
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SCHEDULE—VII
[ See rule 36 (2) (i} |

Analysis of Administrative and overhead cost for quarter ending.

Serial number Amount Per vehicle Per vehicle mile
- —_— e ——
Total Total ) )
and items  Current Previ- Number Effec- Current Previous Current Previons
quarter oons of  tive quarter quarter quarter quarter
quarter vehi- vehicles
cles  miles
T T 67 8 9T

1. Cost of personnel

1)  Administrative

iy Stores and
purchase

2. Costof ruaning of
departmental
vehicles.

3. Welfare and super-
annuation

benefits.

4. General contin-
geucies,

5. Miscellaneous.

6. Contribution to

depreciation
Fund.

7. Interest on
Capital.

8. Tctal
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SCHEDULE—VII
[ See rule 36 (2) (ii) ]
Summary of working costs of quarter ending...

Division Revenue miles ~ Amount
Prime costs Proportionate Proportionate
of operation cost of work-  cost of adminis~ fir
shop charges  trarive charge o
3 Rs. Rs. Rs. .
1 2 e B - !
F
A, District Services. ' -
i) Headquarters.
ity Total
B. Suburban Services
i) Headquarters
iiy Total
Grand Total
Total Cost per mile and per vehicle
Current Previous Per_gehiic]e_:___ ~ Per rnile {revenue)
Division  quarier quarter Current Previous Current Previous
quarter  guarter quarter  quarter
paise paise
Rs. Rs. Rs. Rs.
7 s 8 o 1
A. District Services—
i} Headquarters
it) Telanga
i) Krishna
ivi Total ¥
B. Suburban Services. 1.
iy Headguarters _,‘"
b

- ii} Total

Grand Total

[ No. 43-TAG (1)/66 ]

R. ¥. Sharma
Deputy Secretary to the Government
of India.




2 Tripura Gazetie, Extraordinary Tssue, September 14, 1978 A: D -i.

Goverminent of- ’i‘ ripura
Transport Department

No. F.6(7)-Trans/68 - Dated Agartala, the 6th Septembe1 1978

NOTIFICATION
In exercise of the powers conferred by section 44 of the Road Trans-
port Corporation Act, 1950 (64 of 1950), the State Government bereby makes
the following rules to amend the Tnpura Road Transport Corporation Rules,
1967, namely - — '

Short title and I. (1) These rules may be called” the Tripura Road Tians-
commencement. port Corporation Amendment Rules, 1978,
(2) They shall come into force on and from the date
of their publication in the official gazetie. ‘
Amendment of 2. Tn clause (i) of sub-rule (T) of rule 3 of the Tripura
rule 3. Road Transport Corporation Rules, 1967—
(a) for the word ‘six”, the word “seven” shall be
substituted ; and ' C
(bj for the word “qne”, the word “two” shall be sub-
stituted. -

By order aid in the name of the Governor.
' Birhari De
'Under Secretary to the
Govetnment of Tripura,

“Printed at the Triptra Government Press, Agartala.
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No. F. 6 (5)-Trang/7l -

2 - Tripura Gazstte, Extraordinary Issue, ‘Majr 3, 1984 A D.

Government of Tripura
Transport Department.

: NOTIFICATIO"\I

. In exercise of the powe1s conferred by Section 44 of the Trlpwa Road
T1a11sp01t Corpolation Act, 1950, the. State Govermnent hereby make the

Tollowing 1u]es further to amend thc Tupura Road Transport Colporatlon_
. Rules, 1967, namciy o ' Cs

H

-~ () Taese ruleq may be called the: iupura Road: Trzmsport Lorpora— '

t1011 (Th1rd Amendment} Rules 1984, -

(2) Tbey shall be deerned to have come into force on and ﬁom 26th .

day of September, 1983.

vy

ko]

2. TIn the Ti]pura Road Tlanspmt C‘omorat“bn Rules, 1967, for Rule 4,
thc, follmwng rule shaj} be substituted, nanﬁcly 2

«d (1) TE‘J m of Office : The term of Oﬁice of a Diregtor shall be for

a period of three years from the dats of a.ppomtmenl

(2) The term of th] ee years 1efe11cd to in sub- rule (1) 'shall be held

to incide any period not exceeding six months which may '
elapse between the expiry of the said peuud of three yedrs and )
the date ‘of fresh appomtment ofa D1rector for reconstatutlon of -

the Board. e
¢3) Nothing in Sub-rufe (1) and (2) shalt preveﬁt a Dlrcctot fmm
bemg re-appointed.” :

By pl‘de;; df thi_é iG'oyernor,;
f) Réy .
Secretary to the

Governmeit of Tripura. .

Dated, Agartala, the 16th April, 1984,

BT BTSSP RO
e

e s

Rz et e e T

i e
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TRIPURA GAZETTE

Published by rAuthority
EXTRAORDINARY IS SUE

Agatfala Tuesday N ovembm 3 1987 A D
Kartika 12,1909 S. E.

Tart-1—Orders and notlﬁcatlons by the Government of Tripura, the High Court,
Government Treasury etc.

Government of Tripura
Transport Depacimant,

o, 17 6(5)—'I:rans/7l Dated, Agartala, the 15th October, 1987,
NOTIFICATION 4

In exercise of the powers couferred by Section 44 of the Road Transport
Corporation Act, 1950 (64 of 1950) the State Government hereby muakes the
following rules further to amend the Tripura Road Tramspost Corporation
Rules, 1967, namely 2—

1. Short title and commencement :—
(1) These rules,may be called the Tripura Road Transport Gorporation
(Fourth Amendment) Rules, 1987,

(2) 'They shall come into force on and from the date of their publication
in the Oflicial Gazette.

2. Amendment of rule 3.

In the Tripura Road Transport Corporation Rules, 1967 (bereinafter
catled the prineipal rules) in clause (i) of sub-ruls (1) of rule 3, for the word
“seven” the word “nine” and for the word “five’ the word “seven” shall be

arthstituted ;
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2, Amendment of rale —4,
In the Principal rules—

n sub-rule (2) of rule 4 for the word “six moniks’ the word “ons year’’
shal! be sybstituted,

By order of the Governor,
A K. Roy
Secretary to the,
Government of Tripura.

Government of Tripura
Law Department,

No. I, 9 (1}-LAW/AID/86 Dated, Agartala, the 13th Cetobor, 1987.
NOTIFICATION

Tn continuation of this Department’s Notification of even number dated
the 23rd July, 1986 and the 20th September, 1966 and in exercise of the powers
conferred by sub-rule(l) of Rule 2 of the Tripura Legal Ajd awd Legal
Advice to the Poor Rules, 1986, the Stale Government hereby appoints the
following Legal Ald Counsels to conduct all Tegal aid cases assigned to them
by the Committee or by the Coust within the jurisdiction and station shown
against each of them for @ further period of one year with effect from 1.9.87
{0 31.8 87 or until furtker orders whichever ig enrlier, namely —

West Tripura
1. Shyi Binoy Bhushan Saha l
Agariala,
2. Shri Arun Kumar Debnath |
3. Shr Jyotiimaya Blattacharjce Khowai,
4.+ NMd. Niharuddin _ Sonamura.
North Tripurd
5. Shri Saradindu Chakyaborty Kamalpur.

6. Shri Chiraniib Bhatiacharjee Kailashahar,
]



